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‘ | [15th December, 1-953]
An Act further to amend the Travancore-Cochin High Court

Act, 1125,
BE it enacfed by Parliament as _folloﬁs_:f—-—

£

Travancore-Cochin High Court (Amendment) Act, 1953.

i. Bhort t!tle and wmmencement.—j(l) This Acb may be -called the

(8) It shall come info force on such dat& as the Centiral G'bi(erM@n.t

may, by notification in the Official Gazette, appoint,.

~ - 2. Amendment of section 6, 'Travancoxe-cochin_' ;Act_ No. V of 1125.— ~
- To mection . 6 of the Travancore-Cogchin High Court Act, 1125, the
following provigo shall be: added, namely;— C . )

_ "“Provided that such Judges of the High Court, not sxcoeding
three in number, as may from time to time be nominated by the
Chief Justice, shall sit at Trivandrum and exercise, in respect of
eases arising in- the district of Trivandrum, the jurisdiction and .
- powers conferred by this Act on ajsingle Judge or a Division Bench
- of two Judges, as the Chief Justiceim'ay determine.*’ -
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